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Ehme MADHYA PRADESH AcT
No. 37 of 1982~

t

' "TﬁEMADHYA PRADESH RAJYA PASHUDHAN EVAM KURKUT

3 VIKAS NIGAM ADHINIYAM, 1982, . - - Ay -
- [Receiveq. the assent of the Governor on the :30th* October ]982;‘§s§ént‘ o
LG first publisheq in the “Madhya Pradesh‘Gazette (Extr lordinary)__”. .3
dated the .30 October 1982.] . ' AR Ty

# An act to_establish ¢ Corporation for the execution of projects 1vith a view.

to developing and providing for the scientific _management of the . - -

livestock ang poultry ‘resources of the Stat'e"and matters connejcte'd",j

»tMre@th. ‘ _ _ ; e

: BE it_&acted by the Madhya Pradesh Legislature'ih the Thirf;j—ﬁii‘d

' ~ Year of the Republic of India as follows: — " W :
s CHAPTER I-PRELIMINARY - o

eS:&r;!.title azd (1) This Act may be callIed thé,Madhya Pradesh Rajya Pashudhan

Evam Kukkut Vikas Nigam Adhiniyam, 1982. B
(2) It extends to the whole of the State of Madhya Pradesh.. . v
Definitions. '

5% - In this Act, unless the context otherwise requires,— .

~ (a) “bank” means—

(i) a banking company as defined in the ban'king Regiilation Act
1949 (No. 10 of 1949) - | T
() a schedules bank as defineq i the Reserve Bankof India
 Act, 1034 (IT of 1934 ; e DR iU
(idd) a‘ﬁnancing bank . as  defined -in _‘thé Madhyﬁa_ii-"P;jftdt_a»Sh'\ '
_ Co-operatiye Societies Act, 1960 (No. 17 of 1961) . =)
(b) “Board” means the Board of Directors of the Nigam constituted -
under sec_\:tion 7; - o ST _
‘(¢) "ﬁnancihg institution” mear{s' any,":stat‘u‘ttl_)fy ..,"cor'pcration'or
other body corporate establisheq in .India'w_hivchA as one of

institution for the purposes of this Act:

(d) “1and” shall have the same meaning as assigned to ‘that
- . expression under the Madhya Pradesh Land Revenue Code, -

1959 (No. 20 of 1959) ;

(e) ‘“Nigam" means the Madhya Pradesh Rajya Pashudhax}' Evam
Kukkut Vikas Nigam established under this Act; '

(£) “Project” mears any project of or scheme for livestqu; a_ﬁd‘f“

paultr-- development approved under section 22;
< (g)."reg{ulations". means regulationsg made by the Nigam u_n:d_eg"_:
.. section3g; - e I o

. (h) “jrear”means._a—peri_od-fcqliunencing_from “the _is:t\. July 3
' . ending on the 30th June every year. ey
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. ~ CHAPTER II—ESTABLISHMENT OF NIGAM, ITS CAPITAL AND.
SR ;.. MANAGEMENT i f " ‘
e (1), Wltheﬁect from such date as the Sfaté Gbyérrim;hf may by E;? ?222?;2;1
notification. .appoint; there shall be established for the purposes of this'on  of (ke
Act-a’ Nigam to be known as the Madhya Pradesh ‘Rajya" Pashudhan Madhya “Pra-
Fvam Kukkut Vikash Nigam. g e 7 ideh Rajya
SIRET T SR B .-+ - . Pashudhan
I | he “Nigam shall be 3 body corporate with the name. aforesaid Evam Kukkut -~
having ‘perpétual succesion and a common ‘seal, with power, subject to Vikas Nigami.
provision of this Act, to acquire, hold and dispose . of property, ‘both .
movable ‘and immovable, and shall by the said namé sue and bé sued, '
The head office of the Nigam shall be at Bhopal. - . . Head office of
. . o : _ the Nigam,
ey Sy '- - be such sum noy O8pital of
[N 9. (1) The authorised capital of the Nigam shall be such sum not ey
B exceeding’ two ‘crore ‘'of .rupees as the State Government may, fix, from & N
time. to'- time. ‘ ' “ : R
: (2) In_respect of such sum as may_'bve provided by. the State
‘Gq‘_{_grr_l_ment as’ capital of the corporation, the State Government shal] * -
have. power. to.impose such terms and conditions as it may deem fit. ..
- CHAPTER IlI—MANAGEMENT OF THE NIGAM = -~
o 6. (1) The general superintendance, direction ang management of Management
the affairs and business of the Nigam shall vest in the Board of Directors
: vg};igl}‘::rnajjexer_c_ise all such powers and do all such acts ard ‘things as -
may bé exercised or done by the Nigam under this Act.
(2) The Board df,Directv'or's, in performing its functions shall act on i
business ‘principles, regard being had to public interest, and shall -be  *
guided by sqch_direc"cions'_on questions of policy as may, from time to
time, be given to it by the State Government.
L = "'.'.'_ T :",':(1')‘["I,I‘He" Boardof Directors of the Nigam shall consist of the (;f’?"?"imfioniof-
Fo Chairman to be nominateq by the State Government ang the following Board. :
E ’ . other directors namely :(— - e - 5 i
ot (i) The ,Se'c_reté:y to Government of Madhya Pradesh, Anima]

o 'Hu'sb'c_;ndr,y Department and if there be no Secretary, then By
% fhe: Sbecial Secretary of that Department, whu shall be
- Vice-Chairman ; ' g X

‘ . (ii) The Secretary to Government, - Madhya Pradeéh Finance
Department or his nominee not below the rank of Deputy

- -Secretary; - ' '

v g, et Soles B '3

G (i) Diré'ctdr,"Veteri'nary Services, Madhya Pradesh ;

€iv) ‘The REgistrarV(.)f Co-operative Societies, Madhya Prades_ﬁ

ot ewt "'!V)4A4M5ffagin§—Dix~ector t be appointed under section 10:
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(vi) one Director to be nominated by the State Go&ernﬂié‘nf’tc

} represent banks and financing institutions ; .
- . (vii) one Director have special knowledge or practical e:ipe'rié_nce.

.- in respect of livestock and poultry develb.pmen'&_._f.tg,:z:-_-b‘e‘
- nominated by the State Govemment; R = il He

e uld

(viii) two Directors having practical expgrie'n'ce' in réépé:.-:c’-t; of

livestoc.k‘ and poultry production and \r_narketiﬁg to.be .

nominated by the State Government i

'(ix) one representativ_e of Scheduleq Caste- or Scheduled‘Tribes

. x) 6n_e representative from the Jawaharlal Nehru""-"Kri'shi
1 : Vishwavidyalaya to be appointeq by State Governmept on
e - the recommendation of the Vice-Chancel_lor._ e H

- (2) The Chairman or a norxﬁnated Director shall hold office durlng :

- the pleasure of the authority nominating him ‘but the term of His office
shall not exceed three years from the date of notification of his norination,
The ‘Chairman or a nominated Director may, however, resign his office at
any time, by writing a letter under his hand to the State Government
and the Chairman of the Board respectively and the resignation shall be

(3) In the event of the death.,' resignation, or disqi alification - or

removal of Chairman or 3 nominated director, the vacancy shall be ﬁlled__ '

up by nomination as soon as -possible,

for beinga Direge o ’ : ; . i e
tor of the Nigam ”ppmnte‘d_ as, and for being a Director of the Nigam, y

Disqualification g - (1) A person shall be disqualified for being nomina_ted-'_or
" (4) if he is, or at any time has been adjudiqatea' in'sohfeht'-'br,has'
~ suspended payment o

his creditors ; “or

(b) it he is of unsound ming stands so declared by a competent

court; or

(c) if he is, or has beep convicted of any -offence under the

: . Prevention of Cruelty to Animals Act, 1960 (No. 59 of 1560),
the Central Provinces and Berar Slaughter of Animals Act,
1915 (IV of 1915), or the Madhya Pradesh . Agricultural
Central Government or the State Government ;- or .

(d) if he is removed or dismissed from the service of the /

Government or a Corporation owned or controlled *by tha
Central Government or tht State Government; or

(e) if he acts in any manner prejudicial to the intérest of the

Nigam or has any -interest in any body, institution or"

organisation whose éctivities are prejudical to the ;interest
o. the Nigam. : E ’

(2) If a. Director of the. Nigam becomes subject to -any of the
disqualifications mentioned in sub-section (1), he sHall cease “to be a

f his debts or has comﬁounﬂgd--wiih :

e #

¢ e, TRARTIEEY

£l

Director of the Nig_am_with_effect-from--the~date;oquti;ﬁga_tibn;3 to “this
effect by the State Government. o U R e

f
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(1) If a nommated Dlrector - .V'acadon of

- office by nomi-

(b)._.becomes subject to any of the d15quéhﬁcht10ns mentmned in nated Directors. -

ction 8 or

(b) 1s ‘absent without leave of the Board for more than three '

opiniOn of the Staté Government to ekoherats Kis aBsence

of notification to. this effect and thereupon his seat shall
.become vacant,

D1rector for employment in the ngam in any capacity.

K Government and he shall—

B e

(i) be a whole time officer of the Nigam:

(ii) exercise ¥uch powers and pérform such duties as tha Board
. ind¥y delégdte or étitrust to him ;

RET- Shen approval of the State Government, determme
} '_ Prov1ded that the first Mandging Director shall réceivé such éalb.ry
.and allowances and be goverried by such terms and
detér'miné

12) Thé Staté Govemment may at any time réiove the Managlng
_' Du'eétor from office without asmgnmg any reason therefor :

in- circuinstances Aot ihvolving the - vacation of his appomtment the
: State Goveinient may appoint another berson to act inh his place du
Ins absence

ttending the meetmg 6f the Board or of any of its. corimittees and for

Vs

' attendmg to. an‘y other {work of the Nigam : e
Prov:ded that no feé §hall bé payable under th1s sectlon to the

. Chauman Managmg Director or any other Director who is a Minister or
holdmg an ofﬁce ot the Staté Government or of the Central Government

at its meetmgs as may be provided by regulatmns

Prdvrded that the Board shall meet atleast once in every three months

consecutive meetings thereof Wwithoiit cause siifficiént in the

~the  Statée Governmeént may declare that -the said duector
shall be deemed to have vacated his office from the date

(2) A Dxrector whose office has been declared vacant under
sub-section (1) shall not be eligible “for renommatron to the Board as a

- (ii) receive such salary and allowances and be governed by such - ‘
' terms and conditions of service as the Nigam may, with the

10 (1) A Managmg D1rector shall be appomted by the State Managing Dlrco-
. tor.

conditions of servicé as the State Govérnment may

11 If the Manag1ng D1rector is by infirmity or otherwﬂse réndéred Casual vacancies
_ incapéﬁie bf ¢drrying out his dutiés or is absefit on leavé or othérwisé, tl?letﬁaggggg oﬂf
g Director.

s 31rectors save as otherwise provided in section 10 shall be Remhnerahon of -
, paid scl . fees and allowances as may be provided by regulations for Directors.

, (1) The Board shall mee at such times and places and shall Meeung of
L e obéérVe such’ rhlés of Procédutd in regard t6 transdetion of the Buslness Board.

(2) The Charrman of the Board or, in his absence ‘any other director
chosen by the directors present at the meeting shall presrde over the
meeting :
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' (3) All matters which come up before any meeting of the Board shall
be decided by a majority of the votes of the Director present and voting
and, in case of equality of votes, the person presiding of the meeting shall
have a second or casnng vote.

(4) In case the Board deems necessary to seek the advice or oplmon
of any person on any particular matter, the Board may invite such ‘person
- to attend any meeting of the Board. Such ‘an irvitee shall have a right
to participate in any discussion but shall have no nght to vote at the d

meeting..

Committees of the 14. (1). The Board may constitute one or more executive committees
Board. consisting of such number of Directors as may be provided by ‘the
regulations for discharging such functions as’ may be delegated to it by
the Board. : '--‘“_r,
) (2) The Board may constitute such committees, whether consmtmg
- wholly of Directors or wholly of other persons, as it thinks fit, for such

. purposes, related to the activities of the Nigam as it may decide.

. (3) The mémbers of a committee other. than the Directors  of the
Nigam shall be paid by the Nigam such fees and/or allowances for
attending its meeting and for attending to any other work of the Nigam
as may be provided by regulatlons ‘

Member ofP,oprd 15, A Director of the Nighm or a member of a com:mttee who has
or cemmittee the- oy direct or indirect pecuniary interest in any matter coming up for
cipate or vote in consjderation at a meeting of the Poard or a-Committee . thereof, shall
certain e, . digclose the nature of his interest at such meeting and the disclosure shall
be recorded in the minutes of the Board. or of the comrmttee as the case
may be, and the director or member shall not take any part in any deli-
beration or decision of the Board or the committee with respect to that
matter except to furnish such clanﬁcatmn as may be required of him. s

Managmg Director 16. The Managing Director, acting'on behalf of the Nigam shall be
_ :gd?:nnppoznung deemed to be the appointing authorlty and shall exercise all powers of
~ " such an authority in respect of all staff employed . by the. Nigam. An’
appeal shall lie to the Chairman of the Board against the order of’ the
Managing Director in this behalf, in such manner as may be prowded by

regulations.

Condition of service 17. (1) Subject to the provisions of section 29 any ofﬁcml transferred
g:;ﬁﬁ’z::}}““" to the Nigam at the request of the Nigam permanently or temporarily
from Government by the State Government from any of their departments, shal enjoy all’
Department. such privileges of gratuity, pensionary benefits and any other benefits to

which that official would have been entitled had he contmued to serve in

his parent department in the State Government.

(2) An official speciﬁed in sub-section (1) shall, during.the tenure of
-employment in the Nigam, be subject to disciplinary control of,the Nigam.

. CHAP1ER IV—BUSINESS AND BORROWING OF THE NIGAl"( '

Busincss which 18, The Principal business of the Nigam shall be productlon
it s procurement collection, rearing and marketing of livestock and livestock

products- (except_mﬂlLanannlk*products) poultry and poultry products

,and conservation, management and development of livestock and p poultry
50 as to improve enrich and enhance livestock and poultry productzon m'
the State, ;
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- 18,0 (1) f]E'he Nigam may with the previous approval of the State &M‘:Wiﬂls power
Government, issue and sell bonds and debentures carrying interest for B T

the purpose of raising funds :

. ,‘P,rqvided that without the approval of the State Government the
total amount of bond and debentures issued and outstanding and of the

_ other borrowing of the Nigam shall not at any time exceed four times the
; amount of the capital provided by the State Government under section 5.

: (2) The Nigam méy, for the purpose of carrying out its functions - '

- undgr this Act :—

(a) borrow money from the Central Government or the State
Government and from any other authority or organisation
or institution approved by the State Government, on such
terms and conditions as may be agreed upon ; and

(b) accept .from the Central Government, State Government, a

‘ Scheduled Bank or any person, deposits repayable after the
expiry of a period which shall not be less than twelve :
months from the date of making the deposit and on. such
other terms as the Nigam may, with the prior approval of
the State Government, fix. :

(3) The bonds and debentures of the Nigam issued under sub-section
(1) and the loans and deposits raised by the Nigam uder clauses (a) and
(b) of sub-s:ction (2) may be guaranteed by the State Government as to -+
the repayment of principal and the payment of interest at such rate as

- may be fixed by the State Government on the recommendation of the

Board of Directors, of the Nigam at the time the bonds or debentures are

issued. © -

- 20., (1) The Nigam may receive remuneration for . its services Other sources of

including costs of works incurred by the Nigam under this Act and accept fund.

gifts, . grants, subsidies, donations or any benefactions from the State
Government or from any person. =

e B (2)TheState Government may also transfer to the Nigam buildings,

" land, machinery or. any -other movable or immovable property for the

use of the Nigam on such terms and conditions as the State Government:

' CHAPTER V—EXECUTION OF PROJECTS

o '21"'.': "Th'er Niga{fn may execute the works itself or through any other Executlom of works, -
agency. ‘ ' ’ L
CHAPTER. VI—FINANGIAL ESTIMATES, FUNDS, ACCOUNTS AND

o I AUDIT

92. (1) The Nigam shall, in respect of every year submit to the gupmission of Pro-
State Government‘ a statement of programme of its activities together E!'j‘;‘f"‘;d"fﬁ::::
with annual financial statement showing therein the details of the cial edimate.

estimated receipt-and expenditure of the Nigam for that year.

(2) The Nigam may, with the approval of the State Government

vevise or modify the statement and estimate referred to in sub-section (1)
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(3) The Nigai shall subiiit edch yédr to the State Goverrmeht the .

programme of work and detéils of the project for different activities
which are to be executed during the next yéar. ' i

=

dpprove it with stich modificatichs as. it “may consider necessary or tay

return it t6 the Nigam to modify theé same or to prepare a fresh ibr';ijfééij 3
- in accordance with such directions as the State ‘Government may deem

appropriate,

Fund of the Nigam 23, '(1) The Nigam shall have and maintain its own fund, and all
receipts of the Nigam shall be carried there o and all payment by thg
Nigam shall be made therefrom. '

(2) The funds of the Nigam shall be applied by it for meeting all

administrative expenses of the Nigam and for carrying out the purposes

of this Act.

(3) The Nigam may" deposit v.x.rith‘ any bank such sums as may be

needed by it for its operations and the surplus may be invested in such
manner 4s may be approved by the Statg Government._ '

f;if:i‘::: :tfc_b“;'f 24, (1) The Board shall cause the books and accounts of the’ Nigam’ :
the Nigam. _to be balanced and closed as on the thirtieth day of Juneé each ye&ar.

(2) The balance sheet and accounts of the Nigam shall be prepaf‘ed '
and maintained in such manner as may be prescribed by regulations. -

Allocation of sur- 25. (1) The Nigam shall establish a reserve fund to which shall be
- credited every year such portion of its annual net profits as.the Nigami

plus profit.

thinks fit, |

-

. : ' 5 "
(2) After making provision for such reserve fund and for bad &nd

doubtful debts and all other matters which are usually provided for by
‘companies registered and incorporated under the Compahies Act, 1956
(No. 1 of 1956), the balance of i
State Government, = - - :
_Accountsand Audit 26, (I) The Nigam shall cause to. be maintained proper books of
accounts and such other books as the rules may requiré &nd shall
. prepare annual statement of accounts in the prescribed manner, -

(2) The Nigam shall cause its accounts to be audited annuéliy by .

. such person as the State Government may direct.

e (3) As soon as the accounts of the Nigam have been audited,gthe
- Nigam shall send a copy thereof together with a copy of the report of the

.auditor thereon, to the State Gb_.vernment and shall cause the accounts 'to
. be published in the prescribed manner and place copies thereof on sale

at a reasonable price.

Government may after perusal of the report of the auditor .‘chink"'ﬁt_' to

(4) The State Governmetit may, either approve thé'prajécp‘bi-"mgy :

ts annual net profits shall be paid to the.

(4) The Nigam shall comply with such directions as 'the State

issue,

Returs, _ 27, (1) The Nigam “#hall Rirhish to the State Govérniient,

time to time, such returns as the State Government may require. "
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- * Government, Within a period of three months from the date on which the

L ~annual accounts 6f the Nigam are closed, a copy of the'balance sheeét as
. onthe _,el.?s’e‘,'6§_th'a_t'"yé‘éi',r together with & profit and loss accotnt for the .’

year and a report on' the working of the Nigam including its policy and

~ brogramme during the year. < : . LA '

I . (2) The Nigam shall, in respect of each year, furnish to the State

.(3); Thé Staté Government shall, as soon as may be after the___recéipt ‘
of _such report cause -such report and the audit report received under )
- section 26 to be aid on the table of Legislative Assembly. _ o

CHAPTER VII—MISCELLANEOUS

3

\
s

..2_8._.::' (1) In the discharge of its functions under this Act the Nigam Sower of fo“,;‘:,f;;‘;;
shall’ be guided by ‘such directions in matters of policy involving public ections.
interest as the State Government may gi‘r/e__to it in writting, and if any -

- question. ‘arises .whether the direction relates to a matier of policy -
involving. public intérest, the decision of the State Government thereon
shall be final. - : : = " '

Ve
1

(2) _Whéfe the Nigam incurs any loss directly in consequence of
carrying out the directions of the State Government under sub=-section (1),
the same shall be made good by the State Government. R * %

29..-(1) On and after the establishment of the - Nigam the State T"‘:"‘:; °§f§;’:"t‘;
Gover‘hhienf,m’afy, from time to time, direct that the services of such of l:}lx%n_l\]'igarex. "
the existing ‘officers and servants of the State Government who in its
. opinion, are. rendered surplis‘to its requirements, shall stand terminated
"and their posts shdll stand abolished, from such date as may be specified
by it (héréinafter in this section referred to as the appointed date), and
shall- ori“that ‘date (which may be different for different officers and

servants) beéome the officers or servants of the Nigam,

ﬁi_énent " or 'femiaorary' employees of the State .

.~ (2) Every . per _
Governinent in respect of whem a direction is issued under sub-section
(1) shall, on and from the appointed date, be a permanent or temporary
>~ . employees of the Nigam, as the case may- be, against a’ pEimanent or-
temporary - post,” which :shall stand created in the establishitient of the

Nigam with effect from the appointed date.

" (3) Any officer or servart so transferred shall hold office under the
Nigam by the same tenure, at the same remuneration and upon the

~ same other conditions of service and with the same rights and previleges -
as to pension, gratuity, provident fund and other matters as would have
.. been admissible to him on the appointed date if this Act had not come into -
*; force. - Any service rendered by him under the State Government shall

. be deeméd to. be service rendered under the Nigam. He shall continue
to serve under the Nigam until his employment is duly. terminated or his
remuneration or the conditions of service are duly revised or altered by

the Nigam in-pursuance of the law which for the time being governs his
conditions of service: '

Provided that, 'the conditions of service applicable immediately befor{a
the appointed date to the case of any such officer or servant shall not be

varied_tO-hisi.disadvantage—exceprvdth—thé-previourapproval‘ﬁffth’e“state
Government. - '
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(4) The sums standing to the credit of the employees referred to in’

sub-section (1) in any pension, provident fund, gratuity or other like funds

" - . constituted for them shall be transferred by the State Government to the.
' ' Nigam along with any accumulated interest due till the appointed date
- and with the accounts relating to such funds. On and after the appointed .

date, the Nigam shall, tq the exclusion of the StateGovernment be liable

5 for payment of pension, provident fund, gratuity or other like sums. as

: Sots may be payable to such employees at the appropriate time in‘acco_rdance

with the conditions of their service. . LI "o

(5) Nothing contained in sub-section (1) shall apply to any employees
who by notice in writing given to the State Government within two
months from the appointed date or such extended . time as ‘the State - -
Government may, by general or special order, specify, intimate ' his

intention of not becoming or continuing as a employee of the Nigam.
Where such notice is received from any, employee— e ¥ e

(a) in case of a permanent employee, he shall be al owed to retire
~ giving him the benefit of pension, gratuity, orovident fund ,
and other benefits which may have accrued to him had he
retired from the Government service on the appointed date ;

'(b) in case of a temporary employee, his service shall be terminated
after giving him notice or remuneration in licu of notice .
as per the existing service rules of the State Government. ¥

(6) Notwithstanding anything contained in the forgoing sub-section—

< (a) no person - employed in the Veterinary Depéttment . against
whom any -disciplinary proceeding is pending or to whom
any notice or order of termination of his service or.
compulsory retirement has been issued before the daie of-

- commencement of this Act shall be transferred to the Nigam,
and such person may be dealt with after the said date in

_ - such manner’and by such authority as the State Government
T © may by general or special order specify in tnis behalf; '

(b) if the services of any employees of the State Government stand
~ transferred under sub-section (1) to the Nigam, the Nigam
shall be competent after such transfer to take such
disciplinary or other action as it thinks fit ‘against such
employee having regard to any act or’ omission or cdnciuc,t
or record of such employee while he was in service of the
State Government. ;

o e e 30. The 'Nigam shall not be placed in liquidation save I'_:jr'an order

Nigam. of the State Government and in such manner as it may’direct. ; )
. Indemnity  of 31. . (1) Every Director shall be idemnified by- the Nigam against all ol

director. losses and expenses incurred by him, in or in relation to the discharge !

of his duties except such as are caused by his act or omission which is an
oifence under any law for the ‘ime being in force. ' =4 e

(2) A director shall not be responsible  for any loss or ‘expenses
resulting to the Nigam from the insufficiency or deficiency of value of or -
title. to_any property or security acquired or taken on behalf ‘of .the

“ .. Nigam or ‘the insolvency or wrongful act of any debtor or any. person
- . under obligation to the Nigam or anything done in good faith in the’ .

. - execution of the duties of his office in relation thereto.
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TR RSV . K » HH 5 wage Defcui A i f-
1) No iac’t:.._ij; : grqg:_ee_dmg of the Boa;q'or of any cq@ntﬁee of s n. ppoin
e invalid merely by reason of-— © - . mottoinvalidate -
ny :vaca ey in or defect in the composition of the Board or TS
- committee, as.the case may be; or o CH T

ph

‘ : (b) ,.;gﬁy':tiéfe'ét in the porhin_a,tion of any person écting as a Director -
... . of the Nigam or member of the Committee ; or

(0 any defect or irregularity in the procedure of the Board or
- -"L-CommittEé, as the case may be. - v

' direé.tbr or a member or that there was any defect in his appointment,

33, The Officers and employees of the Nigam or other person as Staffof ""‘;,,1?;'5;“:‘
may be ‘authorised by the Nigam or the State Governr_nent ‘when ‘acting gepvants.
or (purporting to actin pursuance of any of the provisions of this Act

shall be deémed to be public servants within the meaning of section 21

of the Indian Penal Code, 1860 (No. 45 of 1860). :
paf, LA F e _ : . : e
- 34. 'No suit or othér legal proceeding shall lie against the Nigam Pf‘c’ltecgm of action
or any other ‘person authorised by the Nigam to discharge any functiong """ ‘e Act.
under-this ‘Act for any loss or damage caused or likely to be caused by
anything which is in good faith done or intended to be done in the
pursuance ‘of this Act. . e

" .35, ‘Every director, auditor, officer or other employee of the Nigam Declaration c:icy

: ; _ fidelity and se
. Or an employee of the State Gavernment whose services are utilised by : :

the Nigam, shall before entering upon his duties, make declaration of

fidelity and secrecy in the ‘form prescribed by regulations. _ o o
36, The Board may delegate to any committee of the Board or to Dl 97
the Chairman or Managing 'Directori or any other officer of the Nigam
such of its powers and functions under this Act, as it may deem necessary,

37. i(l)-f\fhe Sfate' Government may. make rules not inconsistent Power of the State

. . : . Govemnment to
with the provisions of this Act to give effect to the provisions of this Act, make rules.

C (2)" All rules made under this section shall be laid on the table of ‘the
'Leg'isl'_ativé Assembly., - '

38, 1) The Nigam may, with the previous approval of the State Power of thc"Nigam
e : 1 . : . . . o make regulations,
Government -make_ regulations not inconsistent with this Act and the : ‘
rules mé_ide thereunder providing for all matters for which no rules have
- been framed under this Act and for which provision is necessary or
' expedient for the purpose of giving effect to the provisions of this Act,

-(2_)‘ In particular, and without prajudice to the genérality ‘of the  «
foregoing power, such régulations may provide for the following matters,
namely —_ : :

(ay the fe2s and allowances that may be paid to the directors :

| ot e - e S ¢ 2 . . . y
R R R e i : 2 ¢ . .
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‘Repeal,

(b) the times places of the mee’cmg of the Board or of any com- |

mittee constituted under this Act and the procedure to be

\

followed at such meeting including the quorum necessary for-

transaction of busm;ess

(c) ‘the number of directors. const1tut1ng the executlve commttee
and the functions which such committee shall dlscharge,

(d) the functions which any other commlttee may discharge under -

this Act ;

(e) the fees and allowances that may be pmd to the member of a
committee other than directors;

() the manner in which appeal shall l1e- to the Cha1rman of the

Board against the order of the Managing Dxrector :
(8) delegation of powers and functions of the Board to the com-

mittees or to the Chairman, the Managing Du-ector and

~ other officers of the Nigam ;

: (h) the manner and terms of issue and nedemptmn of bonds a.nd

.debentures and other securities by the Nigam; .

(i) the manner and conditions subJect to whlch the ngam may '

borrow money ;

(§)- the form and manner in which the balance sheet and accounts

of the Nigam shall be prepared and maintained; = . ¢

(k) the form of returns, statements and estlmateq roqmred to be

prepared under this Act ;

(1) duties and conduct, salaries allowance and condmons of serv1cu .

of the employees of the Nigam ;

(m) estabhshment and management; of prowdent 1und or other :

benefit funds for employees of the N1gam, and-

. (n) generally for the efficient conduct of the affairs >f the N1gam ‘

39. The Madhya Pradesh RaJya Pashudhan Evam 'Lukkut Vlkas
m Adhyadesh 1982 (No. 13 of 1982) is hereby repealed. .

A5t
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MADHYA PRADESH ACT
No. 37 or 1984

THE MADHY A PRADESH RAIY 4 PASHUDHAN EVAM KUKKUT ViKAS
NIGAM (SANSHODHAN‘) ADHINIY AM, 1984,

- [Rcc(_:ived the assent of the Governor on the 17th November, 1984; assent first published
n the “Madhya Pradesh Gazette” (Extraordinary), dated the 19th November, 1984.]

e An Act 1o amend the Madhya Pradesy, Rajya Pashudhan E vam Kukkut Vikgs Nigam
' - Adhiniyam, 1982.

Be it enacted by the Madhya Pradesh Legislature in the Thirty-fifth Year of the
Republic of India ag follo vs :

1. This Act may be called the Madhya Pradesh Rajya Pashudhap Evam Kukkut suo& titfe,
Vikas Nigam (Sanshodhan ) Adhin;'yam, 1984.

2. For Section 7 of the Madhya Pradesh Rajya Pashudhan Evam Kukkut Vikas Substitution ot
Nigam Adhiniyam, 1982 (No. 37 of 1982), (hercinafter referred 1o as the Principal Act), new section for
the following section shall be substituted, namely®__ Section 7

“7. (1) The Board of Directors of the Nigam shall consist of a  Chairmapn and Constitution of
.. Such number of other official and non-official Directors as the State Govern- Board. ‘
ment may think fit to appoint,

(2) The representation of official Directors and non-official Directors shall pe in

(3) The State Government may, if it so thinks fit, appoint one of the other
Directors as the Vice-Chairman of the Board. :

(4) The non-official Directors shall include,—

+(a) omne Director Tepresenting banks or financial institutiqns;

(b) one Director h:iving spécial k‘n(ww.ledgc or practical experience’ in reépécf of T ER
livestock and poultry development ; :
(¢) two Directors having practical experience in respect  of livestock and
&> - poultry production and marketing ;

(d) one Director representing Scheduled Castes or Scheduled Tribes having
’ practical experience in respect of matters relating to livestock and
- poultry ;

- . ,(e) one Director representing the Jawaharlal Nehru Krishi Vishwavidhalaya.
b 5

g’-{ (5) The Chairman or a Director shall hold office during the pleasure of the
authority appointing him but the term of Dis office shall nog exceed three
years from the date of his appointment.  The Chairman or a Director may,
however, resign his office at any time by writing a letter under his hand to
the State Government and the Chairman of the Board respectively and the
resignation_ shall be effective from the date of its receipt.




3084 waew ey, e 19 Tawx 1984

(6) In the event of the death, resignation or disqualification or removal of

Chairman or a Director, the vacancy shall be filled up by appointment as
soon as possible.”. '

, . 3. In sub-section (1) of Section 8 of the Principal Act, the words “nominated or”
g:ﬁenodnt ;n aiia shall be omitted.

Amendment of 4. In sub-section (1) of Section 9 of the Principal Act, the \'ord “nominated” shall
Section 9. be omitted.

5. The Madhya Pradesh Rajya Pashudhan Evam Kukkut Vikas Nigam

Repal, (Sanshodhan) Adhyadesh, 1984 (No. 18 of 1984) is hereby repealed.

Proias, W o A A, R, S A Aty KETET, N @ 5o o sEter—1984




